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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

N,DELHI,
CCP 116/93 in DATE GF DECISION: 21,7,19¢3,
CA_2138/91
Azad Singh et e Petitionet.
Versgs

Shri Anant Kumar,

The Executive Engineer,

C.p.U.D"

Oelhi, eso HRespondent,

CCRAM:

THE HCN'BLE MR, JUSTICE V,5. MALIMATH, CHAIRMAN,
THE HON'BLE MR, S,R, ADIGE, MEMBER(A).

For the Petiticner, Shri RA.K, Gaur, proxy for
Shri V.P., Sharma, Coursal,

For the Respcrdent, Shri 5.5, Bhatis, E,E \Deptt.
offlcldl}.

JUDGEMENT (CRAL)

(By Hen'ble Mr, Justics V.5, Malimath,
Chalrmmn/

Shri Bhatia, E,E, (Departmsntal of ficial) ape & ing
for the respondents, submittasd that some time wes spant in
verifying the recorcds to ascertain uwhethber the petitioner hes
@ longer period of service than 3hri Ram Niuwas Yzdav wto has

- ‘ {
been reengaged in pursuznce of the judsement in C.A,261/19E6,
They have now come to the conclusion that the petiticner has
longer period of service, They have, therafore, decjded
to reengage the petitiorer as per the direction of the Tribunsi,
P

Shri Bhetis also ghwved an undertaking that reengagement of the
pstitioner will take place within a pericd of one w=:k and the

petitiorer is directed to approach the respondent fcr thet

purpos a, Recording the undertaking given by thae represantative

as aforssaid, this CCP is disposed o , ViZ;L—fV()““dg>
A " z)/ ‘ &

(5.R. ADIGH (V.S. MALIMATHY
MEMBER(A) CHAIRMAN

—*—-‘M‘ - T e+ et e <2 e e e o e s . _ ,aewid";




